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Ordinance Summary

The Kerala Provisional Collection of Revenues
(Amendment) Ordinance, 2021

The Kerala Provisional Collection of Revenues
(Amendment) Ordinance, 2021 was promulgated
on February 9, 2021. It repeals the Kerala
Provisional Collection of Revenues
(Amendment) Ordinance, 2020, which expired
on February 11, 2021. The 2021 Ordinance
extends the provisions of the 2020 Ordinance.

The 2021 Ordinance amends the Kerala
Provisional Collection of Revenues Act, 1985.
The Act provides for the immediate effect (for a
limited period) of provisions in Bills for giving
effect to budget proposals. The 2021 Ordinance
extends the period for collecting revenue after the
passage of the Finance Bill.

The Act provides for certain provisions in any
Bill to have effect: (i) from the date of

commencement of the concerned financial year,
or (ii) immediately from the date of introduction
of the Bill. These are provisions related to the
imposition/increase of any tax, duty, cess, fee or
other revenue that is effected through the passage
of the Finance Bill.

Effect of declaration under the Act: Under the
Act, such declared provisions in any Bill will
expire: (i) when the provision comes into
operation as an enactment (with or without
amendment), (ii) when the state government
notifies the expiry, or (iii) after a maximum of
120 days from the date of the Bill coming into
force. The 2021 Ordinance enhances the limit to
180 days.

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for
non-commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The
opinions expressed herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but
PRS does not represent that the contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document
has been prepared without regard to the objectives or opinions of those who may receive it..

Anoop Ramakrishnan
anoop@prsindia.org

April 27, 2021

PRS Legislative Research = Institute for Policy Research Studies
3 Floor, Gandharva Mahavidyalaya m 212, Deen Dayal Upadhyaya Marg = New Delhi - 110002
Tel: (011) 2323 4801, 4343 4035 = www.prsindia.org




